IN THE CQNTRAL ADMINISTRATIVE TRI

HYDERABAD BENCH : AT HYDERABAD

0A No.B846/93. Ct, of

25

BUNAL

Order :8-9-93,

CORAM:

Induri Soloman

«+esApplic
Vs,

1. The Security Printing Press,
rep. by its|Gensral Manager,
Mint Compound, Hyderabad.

2. The Administrative Officer,
Security Printing Press,
Mint “ompound, Hyd=4, A.P.

3. The Employment Officer,
Employment Exchange (Technical),
Chikkadpalli, Hyderabad, A.F.

Counsel for the Applicant : Shri N.Si

Counsel for the Regpondents Shri N.R.

THE HON'BLE JUSTICE SHRI V.NEELADRI RAD.
THE HON'BLE SHRI PB.T.THIRUVENGADAM :

(Order:jof the Diuvn., Bench passed.
Justice Sri V.N.Rao,sV.C.).

ant

e+ sRESpONdENtS

va Raddy

Devra j,Sr.CGSC

: VICE CHAIRMAN

MEMBER (A)

by Hon'ble

Applicant is working as Junior flachine Assistant
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O |

in Security Pripting Press at Hyderabad and he ‘is
e :

also having thé requisite gualifications as per the
| .
recruitment rulks for selection to the post of Plate

|D.A. was filed praying for a declara-

<

tion that the a&tion of the Respondents in ;;f#?lluuing

the applicant f? a ppear for the Trade Test/Oral Inter-

maker-I1, This

visw for the pﬂgt'af Flate Maksr=Il schedulad to be
b :

held on 27*7—93{&6L}118g61 amd for a consequential

direction to th? respondents to permit the spplicant

to appear for tﬂe said test along with candidates spon-

|
sored by the Emﬁloyment Exchange.

|
2 On 26~7-93 an interim order was passed by this

Wt e '
Bench where by Regspondents 1 and 2 a#et?irected to per-:

-
mit the applicant to appear for the said test and if the

|
applicant is selécted/no order of appointment shall be
R M'\
issuedﬁ&n&i&lfuthar crders,
| !
Je In the ¢auntsr df .,0-=39=93 it was stated that not

only'the applica?t but all 6ther 3Junior Machine Assistants
and Sr.Machine Aésistanta who .are having requisite qguali-

[
)J//’ fications as perlthe-recruitment rules for selection to

the post of Flate Maker-1l were permitted to appear for
1
|

the said test aldng with the candidates sponsorad by the
|
|

! "0003.
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Employment Exchange amd accordingly the applicant also
was permitted to @ppear for the tsst which was held on

11th and 12th of August, 1993, the dates to which the
|

I ,
examinations u?re postpaned., In view of the decision

takan by the Réspnndants this 0.A. had became infruer-

tuous. Accordingly this 0.A. had to be dismissed. Nou
|

there is no bar|for annpuncing the resulsts of 0.C.

‘ .
candidates (it is submited that the results in regard to
i

SC candidates uas already announced) ,

|
4. Accordingly the O.A. is dismissed. No costs,
|

ERS e
@
(P, T.THIRUVENGADAM) (V.NEELADRI RAD)
Member| (A) V;ce-Chairman

z

Dated: B8th September, 1993, :
Dictated in open Court,

avl/ | | Dy; a£%;;;;§%i132E3 %53;

Copy s - o -
1+ Ths General 'Manager, security Printing Press, Mint Compound,
- Hyderabad,

. S, ‘
2. The Admlnlsﬁratlve Officer, Security Printing Press, Mint
+ Compount, Hyd-4, A,p. - A

3. The Employmept OPPicer, Employment Exchangs(Technical),
~ Chikkadapalli, Hyd, A.p,

4, One copy to Eri. N.5iva Reddy, advocate, 5-3-22/94, Adarsh
- Nagar, Hyd. IR ,

3+ 0One copy te Sri. N.R.Devaraj, Sr. CG3C, CAT, Hyd.
6: One copy to Library, CAT, Hyd.
7. UOne spare caby.

»

Ram/- |

|
|



pvm

Q,L&ﬁﬁiggéd

o H- 5 /f//?} |

gt T o
" 'f,
TYPED BY COMPARED BY !
CHECKEL BY APPROVED BY

IN THE CENTI'RAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'3LE M...JUSTICE V,NBELADRI Ra0’
VICE CHATRMAN

Ami : |

AND
THE EON'BLE MR.T.CHANXASEKHZR REDDY
MEMBER( JUDL )

AND

THE HON'BLE MR,.P.T.RIRUVENGADAM:M(A)

rllj-at‘eds - @?/ ~1#93

€ BDERy JUDGMENTz |__—

MoBLRBACHIN,

0vA Mo, €4 g/q'} '
T.hl e - (Ja- )

A J.tted and Interim dlrectv ons
issued,

Allowed

A P g

7JSEP1993

Dismissed as withdr im

Digmissed for defau 1i
Vit

Be;ected/Oréered

_1/,&:—6@‘3: as to costs.
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